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Action taken report: 

 

1. In the matter of OA 221/2015 filed by Smt. Isanaka Vedavathi, R/o. 

Daruvulapalem, Muthukur Mandal, SPSR Nellore District, in compliance to 

Hon’ble NGT directions dated 16.03.2020 & 29.09.2020, the Joint Committee 

inspected seven edible oil units during 13.10.2020 to 14.10.2020 and submitted 

the report to the Hon’ble National Green Tribunal during December, 2020. Five 

edible oil units raised objections to the committee report. Hon’ble NGT vide 

order dated 03.02.2021 directed the committee to go into the objections and 

come with their findings on that aspect. In order to verify the ground level 

implementation of the corrective measures, the committee re-inspected five 

edible oil units during 29th to 30th July, 2021 which have filed objections to 

committee report and submitted report to the Hon’ble NGT on 10.08.2021 

through e-filing. 

 

2. The Hon’ble National Green Tribunal, Southern Bench vide its order dated 

11.08.2021 has directed the following: 
 

“Parties are at liberty to file objection, if any, to the Committee report apart 

from filing their independent reply to the allegations made in the application. 

In the meantime, the Pollution Control Board is also directed to file the 

further action taken report on the basis of the observations made by them 

along with the Committee at the time of the inspection. Parties are directed 

to file the same on or before 11.08.2021 by e-filing in the form of searchable 

PDF/OCR Support PDF and not in the form of Image PDF along with necessary 

hard copies to be produced as per rules.” 
 

3. In order to take action on the industries based on the observations of the 

Committee and other observations, the APPCB placed the issue before the 

External Advisory Committee (Task Force) meeting held on 07.09.2021. 

 

4. After detailed discussions, the External Advisory Committee recommended that 

the edible oil units shall pay the Environmental Compensation as recommended 

by the NGT Committee, shall comply with all recommendations of the 

Committee and also to come up with detailed time bound action plan on 

utilization of surface water. The committee observed that the industries were 

given several opportunities for compliance and the committee by the NGT after 

considering the objections have inspected the industries again and finally 

recommended levying EC and to issue directions. Thus, having already given 

ample opportunity, the EAC committee recommended to issue following 

directions and to levy Environmental Compensation as recommended by the 

NGT Committee.  
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5. Accordingly, the A.P. Pollution Control Board has issued directions to the edible oil 

industries on 23.09.2021 in which the unit shall pay the Environmental 

Compensation as recommended by the Joint Committee constituted by the 

Hon’ble NGT. Based on the directions issued by the APPCB, the following edible oil 

units has to pay environmental compensation to APPCB as below: 

 

 

Sl. No 

 

Name of the Edible oil industry 

Environmental 
Compensation to be 

paid 
1 M/s. Gemini Edibles & Fats India Pvt. Ltd       Rs.   66,00,000/- 

2 M/s. Emami Agrotech Limited Rs.1,32,50,000/- 

3 M/s. Adani Wilmar -(Unit-II)       Rs.   73,80,000/- 

4 M/s. South India Krishna Oil & Fats Pvt. Ltd Rs.1,05,86,000/- 

5 M/s. 3F Industries Limited  

(Formerly Foods fats & Fertilizers Ltd.,) 

Rs.1,10,06,000/- 

 
 

6. The following industries submitted their objections to the directions dated 

23.09.2021 issued by the APPCB and NGT committee report dated.10.08.2021 

stating that the matter of Environmental Compensation is pending with the 

Hon’ble National Green Tribunal, South Zone, Chennai and their submissions 

are under hearing.  

 

a) M/s. 3F Industries Limited (formerly M/s.Foods Fats & Fertilizers Ltd.) 

Sy. No. 1604, Epuru 1-B, Pantapalem (V), Muthukuru (M), SPS Nellore 

District 

b) M/s. South India Krishna Oil & Fats Pvt. Ltd., Sy. No.275, 279, 280 & 281, 

Epuru Bit – 1B,  Pantapalem Village, Muthukur Mandal, SPSR Nellore 

District. 

c) M/s. Adani Wilmar Ltd (Unit-II) (M/s. Louis Dreyfus India Pvt. Ltd., 

(formerly M/s. Louis Dreyfus Commodities India Pvt. Ltd.,) Sy. No.1601, 

Epuru Bit-1B, APIIC, Pantapalem (V), Muthukur (M), SPSR Nellore District. 

d) M/s. Emami Agrotech Limited (formerly M/s. Emami Biotech Limited), 

Sy. Nos.501, 502/1, 502/2, 503/1, 503/2, 504, 505/2, 507/2, 509/1, 

509/2, 510/1 & 510/2, Pantapalem (V), Muthukur (M), SPSR Nellore 

District.  

7. A virtual meeting was conducted on 04.10.2021 with the representatives of 

Edible oil industries who have filed objections on the Joint committee report 

dated. 10.08.2021 submitted to the Hon’ble NGT (SZ). The official’s of the 

Joint committee comprising from MoEF&CC, CPCB and APPCB were attended 

the virtual meeting. After discussions, the Committee opined that the  
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industries has to pay Environmental Compensation as recommended by the 

Joint Committee in its report dt: 10.08.2021.  

 

8. It is to submit that the Joint committee has recommended the Environmental 

Compensation after conducting inspection of the industries; the joint 

committee re-inspected the industries based on the objections raised on the 

committee report; and the external advisory committee (Task force) of APPCB 

reviewed the report of the joint committee and recommended to impose 

Environmental Compensation to the industries. Accordingly, the APPCB vide 

order dt: 23.09.2021 issued directions to the industries to pay environmental 

compensation. But the industries filed their objections in  I.A.No.155 of 2021 

(SZ),  I.A.No.156 of 2021 (SZ) , I.A.No.174 of 2021 (SZ) and I.A.No.175 of 2021 

(SZ) for staying the direction to pay Environmental Compensation.     
 

9. The Hon’ble NGT heard the case on 24.11.2021 and issued an order with the 

following directions:  
 

6. The matters are pending from 2015 onwards we feel that the 

question of compensation also can be considered by the Tribunal 

itself, after giving an opportunity to the parties to file their 

objections to the Joint Committee report. 
 

7. The respondents against whom compensation has been imposed by 

the subsequent Joint Committee report after considering the 

objections filed by them, they are directed to file their objections 

to the further Joint Committee report as well as action taken report 

filed by Andhra Pradesh Pollution Control Board (APPCB) before this 

Tribunal within a week. 
 

8. In the mean time, we direct the Andhra Pradesh Pollution Control 

Board (APPCB) to keep the direction to pay the compensation issued 

against the respondents in abeyance till the next hearing date. The 

interim order if any passed by this tribunal, if necessary can be 

extended on the next hearing date. With the above observations 

I.A.No.155 of 2021 (SZ), I.A. No. 156 of 2021 (SZ), I.A. No.-174 of 

2021 (SZ) and I.A. No. 175 of 2021 (SZ) are disposed of. 
 

9. The parties are directed to file their objection to the present report 

submitted by the Joint Committee as well as the Andhra Pradesh 

Pollution Control Board (APPCB) regarding the quantum of 

compensation and also the reasons given by them for reiterating 

their findings regarding the assessment of compensation on or 

before 08.12.2021 and get ready with the Original Application on 

16.12.2021. 
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10. The committee as well as the Andhra Pradesh Pollution Control 

Board (APPCB) are also directed to file their further report to this 

Tribunal on or before 01.12.2021 by e-filing in the form of 

searchable PDF/OCR Support PDF and not in the form of Image PDF 

along with necessary hard copies to be produced as per rules and get 

ready with the matter on 16.12.2021. 

   

A copy of the Hon’ble NGT order dated. 24.11.2021 is herewith enclosed as 

Annexure-I for kind perusal. 

 

In view of the above, the Board officials have inspected the edible oil industries on 

08.12.2021 & 09.12.2021 and verified the compliance status of the Board directions 

dated. 23.09.2021 is submitted below: 

 

M/s. Adani Wilmar Ltd (Unit-II) (M/s. Louis Dreyfus India Pvt. Ltd., (formerly M/s. 
Louis Dreyfus Commodities India Pvt.Ltd.,) Sy.No.1601, Epuru Bit-1B, APIIC, 
Pantapalem (V), Muthukur (M), SPSR Nellore District.  
 
Sl.No Direction Compliance 
1 The industry shall immediately pay 

the EC of Rs. 73,80,000/- 
 The Hon’ble NGT vide order dated. 
24.11.2021 issued directions to the 
APPCB to keep the direction to pay 
the compensation in abeyance till 
next hearing date.  

2 The industry shall stop procurement of 
water from the outside agencies which 
was tapped in illegal manner.  They 
shall meet water requirement from 
government authorized sources only. 

 Not complied. 
The industry is still procuring the 
water from the outside agencies 
which was tapped in illegal manner. 
 
The APPCB vide lr. dated. 18.11.2021 
requested the Collector & District 
Magistrate, SPSR Nellore district to 
direct the concerned officials / 
Departments to stop illegal drawl of 
water from bore wells, who are 
supplying water to the edible oil 
industries in Muthukur Mandal, SPSR 
Nellore district to prevent ground 
water depletion in the area.  
 

The Collector & District Magistrate 
strictly directed to the Revenue and 
Panchayath-raj departments to take 
immediate action.  
 
Subsequently, the industries 
requested the Nellore Municipal 
Corporation to provide water. The 
edible oil industries association Vide 
lr.dated.07.12.2021 issued consent to 
the Corporation to prepare DPR for 
laying of pipeline for supply of water. 
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3 The industry shall store the spent 
nickel catalyst safely until its disposal 
to the authorized re-processors and 
the unit shall comply with Hazardous 
Waste Rules, 2016 and shall dispose 
the hazardous wastes as directed in 
the consent within 90 days period. 

Complied. 
 
The industry disposed spent nickel 
catalyst to the authorised vendor for 
reprocessing duly following the 
manifest system. 

4 The industry shall not discharge 
any treated/ untreated effluents into 
the Budhakaluva drain, Pantapalem 
irrigation channel or into land outside 
the industry premises. 

Complied. 

5 The industry shall maintain proper 
records for fullers earth (by-product) 
generated and oil recovered from the 
ETP and its mode of its disposal. 

Complied. 

6 The industry are purchasing crude 
palm & sunflower oil locally solvent 
extraction units in addition to the 
import from foreign countries. The 
crude that is locally purchased is not 
tested for the presence of mineral oil 
content or Hydrocarbons. The 
industries shall carry out mineral oil 
test with every batch of consignment 
locally procured also. These reports 
have to be submitted to APPCB along 
with their compliance report 

Complied. 
 
The industry is importing crude edible 
oils and carryout mineral oil test 
through third party. 
The industry is not procuring crude 
edible oil locally. 

7 The industry shall provide online AAQ 
monitoring station to measure PM10 in 
the surrounding villages. 

Not complied. 

8 The porthole provided to the stacks  
for manual monitoring shall not be 
utilized for online stack monitors. The 
units shall ensure that real time data 
is directly transferred from analyzer 
to APPCB server without any 
interface. 

 Complied.  
 

9 The committee observed fly ash 
dumped towards North side of M/s 
Emami Agrotech Limited. All the 7 nos 
of edible oil industries directed to 
jointly compact the fly ash and to 
cover with minimum 10 cm clay / soil 
cover to prevent ambient dust. 

The Krishnapatnam Edible Oils 
Refiners Association has issued 
purchase order to cover the area with 
sand/ Granular Sub Base (GSB) by 
28.02.2022 vide P.O. dated. 
22.11.2021. 
 

10 The public roads surrounding the 
industries are in very poor condition 
due to movement of heavy vehicles. 
M/s. Emami, M/s. Gemini and M/s. 
Adani Wilmar Unit shall collectively 
construct new concrete roads as part 
of CSR activity. 

Not Complied.  
The access road connecting M/s. 
Emami and M/s. Adani Wilmar Unit- II 
is not improved. The industry 
representative informed that there is 
a land dispute   and temporary 
improvements are under progress.  

11 The industry shall develop green belt 
all along the boundary and in vacant 
spaces and ensure that the 33% of 
total area is covered with green belt. 
In addition as part of CSR activity the 
units can take up compensatory green 
belt in public lands. 

Complied.  
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12 The industry shall ensure that proper 
segregation of various types of 
hazardous wastes and provide 
provision with leachate collection. 

Complied.  
The industry stored the hazardous 
wastes in a closed room.  

13 The industry shall ensure that the 
storm water drainage system as 
below: 

I. Entire effluent, including floor 
washings, spillages etc. shall be 
sent to the ETP through pipes. 

II. The first flush of storm water 
for the first 15 minutes shall be 
collected and routed to the 
ETP. 

iii. There shall not be any entry of 
contaminated wastewater into 
the storm water drains. 
 

Partially Complied.  
 

i) Complied 
ii) The industry is routing the 1st 

flush of the storm water into 
the storm water drains and 
provided pumps in the storm 
water drain to transfer to the 
ETP.  

iii) The industry is maintaining dry 
condition in the storm water 
drains during non-rainy days.  

14 The industry shall scrupulously comply 
with all other recommendations made 
by the joint committee in its reports 
dt: 01.12.2020 and 10.08.2021.  

Partially Complied.  
The industry complied with the issues 
pertaining to the individual industry 
but not yet complied with the 
directions pertaining to the all units 
such as raw water, clay / soil cover 
over the ash dumped in the vacant 
area, CAAQM station in the nearby 
village.  

15 The industry shall extend the existing 
bank guarantee for further period of 
one year.  

The bank guarantee of Rs.12,50,000/-  
submitted by the industry  is valid 
upto 25.03.2022.  The representative 
informed that  the Bank Guarantee 
will be extended before expiry. 

 

M/s. Emami Agrotech Limited (formerly M/s. Emami Biotech Limited), Sy. Nos.501, 
502/1, 502/2, 503/1, 503/2, 504, 505/2, 507/2, 509/1, 509/2, 510/1 & 510/2, 
Pantapalem (V), Muthukur (M), SPSR Nellore District.  

Sl.No Direction Compliance 
1 The industry shall immediately pay 

the EC of Rs.1,32,50,000/- 
 The Hon’ble NGT vide order dated. 
24.11.2021 issued directions to the 
APPCB to keep the direction to pay 
the compensation in abeyance till 
next hearing date.  

2 The industry shall stop procurement of 
water from the outside agencies which 
was tapped in illegal manner. They 
shall meet water requirement from 
government authorized sources only. 

 Not complied. 
The industry is still procuring the 
water from the outside agencies 
which was tapped in illegal manner. 
 
The APPCB vide lr. dated. 18.11.2021 
requested the Collector & District 
Magistrate, SPSR Nellore district to 
direct the concerned officials / 
Departments to stop illegal drawl of 
water from bore wells, who are 
supplying water to the edible oil 
industries in Muthukur Mandal, SPSR 
Nellore district to prevent ground 
water depletion in the area.  
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The Collector & District Magistrate 
strictly directed to the Revenue and 
Panchayath-raj departments to take 
immediate action.  
 
Subsequently, the industries 
requested the Nellore Municipal 
Corporation to provide water. The 
edible oil industries association Vide 
lr.dated.07.12.2021 issued consent to 
the Corporation to prepare DPR for 
laying of pipeline for supply of water. 

3 The industry shall store the spent 
nickel catalyst safely until its disposal 
to the authorized re-processors. The 
industry shall dispose the waste within 
90 days from date of generation and 
shall comply with other provisions of 
HoWM Rules, 2016 for transportation 
and disposal.  

 

The industry is storing spent nickel 
catalyst in a closed shed. 

4 The industry shall not discharge 
treated/ untreated effluents into the 
Budhakaluva drain, Pantapalem 
irrigation channel or into land outside 
the industry premises. 

 Complied. 

5 The industry shall maintain proper 
records for fullers earth (by-product) 
generated and oil recovered from the 
ETP and its mode of disposal 

Complied. 

6 The industry shall maintain test 
results for mineral oil in v/v% in the 
crude palm & sunflower oil procuring 
from indigenous sources and from the 
crude edible oil being imported from 
foreign countries. The proof of test 
reports for every consignment 
submitted to Food Quality Dept.,/ 
regulatory bodies shall be produced to 
Regional Office, Nellore for every 3 
months 

 

Complied. 
 
The industry is importing crude edible 
oils and carryout mineral oil test 
through third party. 
 
The industry is not procuring crude 
edible oil locally. 

7 The industry shall provide online AAQ 
monitoring station to continuously 
monitor PM10, SO2 & other critical 
pollutants in the upward and cross 
wind directions at surrounding 
villages, in network with other edible 
oil industries  

 
Not complied. 

8 The porthole provided to the stacks  
for manual monitoring shall not be 
utilized for online stack monitoring. 
The units shall ensure that real time 
data is directly transferred from 
analyzer to APPCB server without any 
interface. 

 Complied.  
 

9 The committee observed fly ash 
dumped towards North side of M/s. 
Emami Agrotech Limited. All the 7 nos 
of edible oil industries directed to 
jointly compact the fly ash and to 
cover with minimum 10 cm clay / soil 
cover to prevent ambient dust. The 

The Krishnapatnam Edible Oils 
Refiners Association has issued 
purchase order to cover the area with 
sand/ Granular Sub Base (GSB) by 
28.02.2022 vide P.O. dated. 
22.11.2021. 
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compliance of the above shall be 
submitted to the Board within 15 days 
along with photographic evidence. 

10 The public roads surrounding the 
industries are in very poor condition 
due to movement of heavy vehicles. 
M/s.Emami, M/s. Gemini and M/s. 
Adani Wilmar Units shall collectively 
construct new concrete roads as part 
of CSR activity. 

Not Complied.  
The access road connecting M/s. 
Emami and M/s. Adani Wilmar Unit- II 
is not improved. The industry 
representative informed that there is 
a land dispute   and temporary 
improvements are under progress.  

11 The industry shall develop green belt 
all along the boundary and in vacant 
spaces and ensure that the 33% of 
total area is covered with green belt. 
In addition as part of CSR activity the 
units can take up compensatory green 
belt in public lands. 

Not Complied.  
The industry is suppose to develop 
about 10 acres of green belt. But,  
the industry has developed greenery 
in an area of  about 6.0 acres only. 
 

12 The industry shall ensure that proper 
segregation of various types of 
hazardous wastes and shall provide 
with leachate collection system and to 
route the run-off/leachate to ETP for 
treatment. 

Complied.  
The industry stored the hazardous 
wastes in a closed room.  

13 The industry shall ensure that the 
storm water drainage system as 
below: 

I. Entire effluent, including floor 
washings, spillages etc. shall be 
sent to the ETP through 
permanent pipeline network 
laid above the ground level 
with appropriate color coding. 
 

II. The first flush of storm water 
for the first 15 minutes shall be 
collected and routed to the 
ETP. Implementation plan of 
action shall be furnished to the 
Board within 15 days. 

 
III. There shall not be any entry of 

contaminated wastewater into 
the storm water drains 

Partially Complied.  
 
 
 
 
 
 
The industry is routing the 1st flush of 
the storm water into the storm water 
drains and provided pumps in the 
storm water drain to transfer to the 
ETP.  
 
 
 
The industry is maintaining dry 
condition in the storm water drains 
during non-rainy days.  

14 The industry shall scrupulously 
comply with all other 
recommendations made by the Joint 
Committee in its reports dated 
1.12.2020 and 10.08.2021. 

Partially Complied.  
The industry complied with the issues 
pertaining to the individual industry 
but not yet complied with the 
directions pertaining to the all units 
such as raw water, clay / soil cover 
over the ash dumped in the vacant 
area, CAAQM station in the nearby 
village.  

15 The industry shall extend the Bank 
Guarantee of Rs. 50 lakhs dt. 
06.10.2020 for further period for one 
more year i.e. 05.10.2022. 

 The industry extended the bank 
guarantee of Rs.50 Lakhs for the  
period upto 25.11.2022.  
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M/s. 3F Industries Limited (formerly M/s. Foods Fats & Fertilizers Ltd.) Sy.No. 
1604, Epuru 1-B, Pantapalem (V), Muthukur (M), SPSR Nellore District. 
 

Sl.No Direction Compliance 
1 The industry shall immediately pay 

the EC of  Rs.1,10,06,000/- 
The Hon’ble NGT vide order dated. 
24.11.2021 issued directions to the 
APPCB to keep the direction to pay 
the compensation in abeyance till 
next hearing date.  

2 The industry shall stop procurement of 
water from the outside agencies which 
was tapped in illegal manner.  They 
shall meet water requirement from 
government authorized sources only. 

 Not complied. 
The industry is still procuring the 
water from the outside agencies 
which was tapped in illegal manner. 
 
The APPCB vide lr. dated. 18.11.2021 
requested the Collector & District 
Magistrate, SPSR Nellore district to 
direct the concerned officials / 
Departments to stop illegal drawl of 
water from bore wells, who are 
supplying water to the edible oil 
industries in Muthukur Mandal, SPSR 
Nellore district to prevent ground 
water depletion in the area.  
 
 

The Collector & District Magistrate 
strictly directed to the Revenue and 
Panchayath-raj departments to take 
immediate action.  
 
Subsequently, the industries 
requested the Nellore Municipal 
Corporation to provide water. The 
edible oil industries association Vide 
lr.dated.07.12.2021 issued consent to 
the Corporation to prepare DPR for 
laying of pipeline for supply of water. 

3 The industry shall store the spent 
nickel catalyst safely until its disposal 
to the authorized re-processors. The 
industry shall dispose the waste within 
90 days from date of generation and 
shall comply with other provisions of 
HoWM Rules, 2016 for transportation 
and disposal.  

 

The industry is disposing the spent 
nickel catalyst to the recyclers. 

4 The industry shall not discharge 
treated/untreated effluents into the 
Budhakaluva drain, Pantapalem 
irrigation channel or into land outside 
the industry premises. 

  

Complied. 

5 The industry shall maintain proper 
records for fullers earth (by-product) 
generated and oil recovered from the 
ETP and its mode of disposal. 

Complied. 

6 The industry shall maintain test 
results for mineral oil in v/v% in the 
crude palm & sunflower oil procuring 
from indigenous sources and from the 
crude edible oil being imported from 
foreign countries. The proof of test 

Complied. 
 
The industry is importing crude edible 
oils and carryout mineral oil test 
through third party. 
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reports for every consignment 
submitted to Food Quality Dept.,/ 
regulatory bodies shall be produced to 
Regional Office, Nellore for every 3 
months 

The industry is not procuring crude 
edible oil locally. 

7 The industry shall provide online AAQ 
monitoring station to continuously 
monitor PM10, SO2 & other critical 
pollutants in the upward and cross 
wind directions at surrounding 
villages, in network with other edible 
oil industries  

 
Not complied. 

8 The porthole provided to the 
stacks for manual monitoring shall not 
be utilized for online stack 
monitoring. The units shall ensure 
that real time data is directly 
transferred from analyzer to APPCB 
server without any interface. 

 Complied.  
 

9 The committee observed fly ash 
dumped towards North side of M/s. 
Emami Agrotech Limited. All the 7 nos 
of edible oil industries directed to 
jointly compact the fly ash and to 
cover with minimum 10 cm clay / soil 
cover to prevent ambient dust. The 
compliance of the above shall be 
submitted to the Board within 15 days 
along with photographic evidence. 

The Krishnapatnam Edible Oils 
Refiners Association has issued 
purchase order to cover the area with 
sand/ Granular Sub Base (GSB) by 
28.02.2022 vide P.O. dated. 
22.11.2021. 
 

10 The industry shall develop green belt 
all along the boundary and in vacant 
spaces and ensure that the 33% of 
total area is covered with green belt. 
In addition as part of CSR activity the 
units can take up compensatory green 
belt in public lands. 

Not Complied.  
The industry is suppose to develop 
about 0.7 acres of green belt to 
achieve 33% of the total area. 

11 The industry shall ensure that proper 
segregation of various types of 
hazardous wastes and shall provide 
with leachate collection system and to 
route the run-off / leachate to ETP for 
treatment. 

Complied.  
The industry stored the hazardous 
wastes in a closed room.  

12 The industry shall ensure that the 
storm water drainage system as 
below: 
i. Entire effluent, including floor 

washings, spillages etc. shall be 
sent to the ETP through 
permanent pipeline network laid 
above the ground level with 
appropriate color coding. 

ii. The first flush of storm water for 
the first 15 minutes shall be 
collected and routed to the ETP. 
Implementation plan of action 
shall be furnished to the Board 
within 15 days. 

iii. There shall not be any entry of 
contaminated wastewater into 
the storm water drains 

 
 
 
 
Complied 
 
 
 
 
The industry is routing the 1st flush of 
the storm water into the storm water 
drains and provided pumps in the 
storm water drain to transfer to the 
ETP.  
 
The industry is maintaining dry 
condition in the storm water drains 
during non-rainy days.  
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13 The industry shall scrupulously 
comply with all other 
recommendations made by the Joint 
Committee in its reports dated 
1.12.2020 and 10.08.2021. 

Partially Complied.  
The industry complied with the issues 
pertaining to the individual industry 
but not yet complied with the 
directions pertaining to the all units 
such as raw water, clay / soil cover 
over the ash dumped in the vacant 
area, CAAQM station in the nearby 
village.  

14 The industry shall extend the existing 
Bank Guarantees for further period 
of one year. 

 The industry  submitted bank 
guarantee of Rs.15 Lakhs & 16 Lakhs 
which are valid upto 23.02.2022 & 
26.02.2022 .  

 

M/s. Adani Wilmar Limited (Unit –I), (formerly M/s. Krishnapatnam Oils & Fats Pvt. 
Ltd.), Sy.No.292, 317, Pantapalem (V) (Epuru-1B), Muthukur (M), SPSR Nellore 
District. 
 

Sl.No Direction Compliance 
1 
 

The industry shall stop procurement 
of water from the outside agencies 
which was tapped in illegal manner. 
They shall meet water requirement 
from government authorized sources 
only. 

 Not complied. 
The industry is still procuring the 
water from the outside agencies 
which was tapped in illegal manner. 
 
The APPCB vide lr. dated. 18.11.2021 
requested the Collector & District 
Magistrate, SPSR Nellore district to 
direct the concerned officials / 
Departments to stop illegal drawl of 
water from bore wells, who are 
supplying water to the edible oil 
industries in Muthukur Mandal, SPSR 
Nellore district to prevent ground 
water depletion in the area.  
 
 

The Collector & District Magistrate 
strictly directed to the Revenue and 
Panchayath-raj departments to take 
immediate action.  
 
Subsequently, the industries 
requested the Nellore Municipal 
Corporation to provide water. The 
edible oil industries association Vide 
lr.dated.07.12.2021 issued consent to 
the Corporation to prepare DPR for 
laying of pipeline for supply of water. 
 

2 The industry shall store the spent 
nickel catalyst safely until its 
disposal to the authorized re-
processors. The industry shall dispose 
the waste within 90 days from date 
of generation and shall comply with 
other provisions of HWM Rules, 2016 
for transportation and disposal. 

 

The industry is disposing the spent 
nickel catalyst to the recyclers. 

3 The industry shall not discharge 
treated/ untreated effluents into the 
Budhakaluva drain, Pantapalem 
irrigation channel or into land 
outside the industry premises. 

  

Complied. 
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4 The industry shall maintain proper 
records for fullers earth (by-product) 
generated and oil recovered from the 
ETP and its mode of disposal. 

Complied. 

5 The industry shall maintain test 
results for mineral oil in v/v% in the 
crude palm & sunflower oil procuring 
from indigenous sources and from 
the crude edible oil being imported 
from foreign countries. The proof of 
test reports for every consignment 
submitted to Food Quality Dept.,/ 
regulatory bodies shall be produced 
to Regional Office, Nellore for every 
3 months. 

Complied. 
 
The industry is importing crude edible 
oils and carryout mineral oil test 
through third party. 
 
The industry is procuring crude edible 
oil locally after getting mineral oil 
test in case of any scarcity.  

6 The industry shall provide online AAQ 
monitoring station to continuously 
monitor PM10, SO2 & other critical 
pollutants in the upward and cross 
wind directions at surrounding 
villages, in network with other edible 
oil industries 

 
Not complied. 

7 The porthole provided to the stacks 
for manual monitoring shall not be 
utilized for online stack monitoring. 
The units shall ensure that real time 
data is directly transferred from 
analyzer to APPCB server without any 
interface. 

 
 Complied.  
 

8 The committee observed fly ash 
dumped towards North side of M/s . 
Emami Agrotech Limited. All the 7 
nos of edible oil industries directed 
to jointly compact the fly ash and to 
cover with minimum 10 cm clay / soil 
cover to prevent ambient dust. The 
compliance of the above shall be 
submitted to the Board within 15 
days along with photographic 
evidence. 

The Krishnapatnam Edible Oils 
Refiners Association has issued 
purchase order to cover the area with 
sand/ Granular Sub Base (GSB) by 
28.02.2022 vide P.O. dated. 
22.11.2021. 
 

9 The public roads surrounding the 
industries are in very poor condition 
due to movement of heavy vehicles. 
M/s. Emami, M/s. Gemini and M/s. 
Adani Wilmar Units shall collectively 
construct new concrete roads as part 
of CSR activity. 

 Not applicable to M/s. Adani Wilmar 
Unit-I. 

10 The industry shall develop green belt 
all along the boundary and in vacant 
spaces and ensure that the 33% of 
total area is covered with green belt. 
In addition as part of CSR activity the 
units can take up compensatory 
green belt in public lands.  
 

Not Complied.  
The industry is suppose to develop 
about 4.95 acres of green belt to 
achieve 33% of the total area. At 
present , the industry has developed 
green belt in an extent of about 4.0 
acres. 
 

11 The industry shall ensure that proper 
segregation of various types of 
hazardous wastes and shall provide 
with leachate collection system and 
to route the run-off / leachate to 
ETP for treatment. 

Complied.  
The industry stored the hazardous 
wastes in seperate closed rooms.   
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12 The industry shall ensure that the 
storm water drainage system as 
below: 

i. Entire effluent, including floor 
washings, spillages etc. shall 
be sent to the ETP through 
permanent pipeline network 
laid above the ground level 
with appropriate color coding. 

ii. The first flush of storm water 
for the first 15 minutes shall 
be collected and routed to the 
ETP. Implementation plan of 
action shall be furnished to 
the Board within 15 days. 

iii. There shall not be any entry of 
contaminated wastewater into 
the storm water drains 

 
 
 
 
Complied 
 
 
 
 
The industry is routing the 1st flush of 
the storm water into the storm water 
drains and provided pumps in the 
storm water drain to transfer to the 
ETP.  
 
The industry is maintaining dry 
condition in the storm water drains 
during non-rainy days.  

13 The industry shall scrupulously 
comply with all other 
recommendations made by the Joint 
Committee in its reports dated 
1.12.2020 and 10.08.2021. 

Partially Complied.  
The industry complied with the issues 
pertaining to the individual industry 
but not yet complied with the 
directions pertaining to the all units 
such as raw water, clay / soil cover 
over the ash dumped in the vacant 
area, CAAQM station in the nearby 
village.  

 

M/s. Gemini Edibles & Fats India Pvt. Ltd., Sy.No.1607/2, Industrial Park, 

Pantapalem (V), Muthukur (M), SPSR Nellore District 
 

Sl.No Direction Compliance 
1 The industry shall pay the EC of 

Rs.66,00,000/- within a week time. 
 The Hon’ble NGT vide order dated. 
24.11.2021 issued directions to the 
APPCB to keep the direction to pay 
the compensation in abeyance till 
next hearing date.  

2 The industry shall stop procurement 
of water from the outside agencies 
which was tapped in illegal manner. 
They shall meet water requirement 
through surface water sources from 
government authorized agencies 
only. 

 Not complied. 
The industry is still procuring the 
water from the outside agencies 
which was tapped in illegal manner. 
 
The APPCB vide lr. dated. 18.11.2021 
requested the Collector & District 
Magistrate, SPSR Nellore district to 
direct the concerned officials / 
Departments to stop illegal drawl of 
water from bore wells, who are 
supplying water to the edible oil 
industries in Muthukur Mandal, SPSR 
Nellore district to prevent ground 
water depletion in the area.  
 
 
 

The Collector & District Magistrate 
strictly directed to the Revenue and 
Panchayath-raj departments to take 
immediate action.  
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Subsequently, the industries 
requested the Nellore Municipal 
Corporation to provide water. The 
edible oil industries association Vide 
lr.dated.07.12.2021 issued consent to 
the Corporation to prepare DPR for 
laying of pipeline for supply of water. 

3 The industry shall store the spent 
nickel catalyst safely until its disposal 
to the authorized re-processors. The 
industry shall dispose the waste within 
90 days from date of generation and 
shall comply with other provisions of 
HWM Rules, 2016 for transportation 
and disposal. 

 

The industry is storing spent nickel 
catalyst in separate closed room until 
its disposal. 

4 The industry shall not discharge 
treated/ untreated effluents into the 
Budhakaluva drain, Pantapalem 
irrigation channel or into land 
outside the industry premises. 

 Complied. 

5 The industry shall maintain proper 
records for fullers earth (by-product) 
generated and oil recovered from the 
ETP and its mode of disposal. 

Complied. 

6 The industry shall maintain test 
results for mineral oil in v/v% in the 
crude palm & sunflower oil procuring 
from indigenous sources and from the 
crude edible oil being imported from 
foreign countries. The proof of test 
reports for every consignment 
submitted to Food Quality Dept.,/ 
regulatory bodies shall be produced to 
Regional Office, Nellore for every 3 
months. 

 

Complied. 
 
The industry is importing crude edible 
oils and carryout mineral oil test 
through third party. 
 
The industry is not procuring crude 
edible oil locally. 

7 The industry shall provide online AAQ 
monitoring station to continuously 
monitor PM10, SO2 & other critical 
pollutants in the upward and cross 
wind directions at surrounding 
villages, in network with other edible 
oil industries 

 
  The  industry placed purchase order 
for CAAQM station and expected  to 
be installed by the end of December, 
2021. 

8 The porthole provided to the stacks 
for manual monitoring shall not be 
utilized for online stack monitoring. 
The units shall ensure that real time 
data is directly transferred from 
analyzer to APPCB server without any 
interface. 

 Complied.  
 

9 The committee observed fly ash 
dumped towards North side of M/s. 
Emami Agrotech Limited. All the 7 
nos of edible oil industries directed 
to jointly compact the fly ash and to 
cover with minimum 10 cm clay / soil 
cover to prevent ambient dust. The 
compliance of the above shall be 
submitted to the Board within 15 
days along with photographic 
evidence 
 

The Krishnapatnam Edible Oils 
Refiners Association has issued 
purchase order to cover the area with 
sand/ Granular Sub Base (GSB) by 
28.02.2022 vide P.O. dated. 
22.11.2021. 
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10 The public roads surrounding the 
industries are in very poor condition 
due to movement of heavy vehicles. 
M/s. Emami, M/s. Gemini and M/s. 
Adani Wilmar Units shall collectively 
construct new concrete roads as part 
of CSR activity. 

Not Complied.  
The access road connecting M/s. 
Emami and M/s. Adani Wilmar Unit- II 
is not improved. The industry 
representative informed that there is 
a land dispute   and temporary 
improvements are under progress.  

11 The industry shall develop green belt 
all along the boundary and in vacant 
spaces and ensure that the 33% of 
total area is covered with green belt. 
In addition ,as part of CSR activity, 
the units can take up compensatory 
green belt in public lands. 

Not Complied.  
The industry is suppose to develop 
about 4.6 acres of green belt. But,  
the industry has developed greenery 
in an area of  about 4.2 acres only. 
 

12 The industry shall ensure that proper 
segregation of various types of 
hazardous wastes and shall provide 
with leachate collection system and 
to route the run-off / leachate to 
ETP for treatment. 

Complied.  
The industry stored the hazardous 
wastes in a closed shed with 
partition.  

13 The industry shall ensure that the 
storm water drainage system as 
below: 
 

i. Entire effluent, including floor 
washings, spillages etc. shall be 
sent to the ETP through 
permanent pipeline network 
laid above the ground level with 
appropriate color coding. 

ii. The first flush of storm water 
for the first 15 minutes shall be 
collected and routed to the ETP. 
Implementation plan of action 
shall be furnished to the Board 
within 15 days. 

 
iii. There shall not be any entry of 

contaminated wastewater into 
the storm water drains. 

 
 
 
 
 
Complied 
 
 
 
 
The industry is routing the 1st flush of 
the storm water into the storm water 
drains and provided 3 nos of pumps in 
the storm water drain to transfer to 
the ETP. The industry has provided 
rain water harvesting pit in an extent 
of about 0.35 Acre  
 
The industry is maintaining dry 
condition in the storm water drains 
during non-rainy days.  

14 The industry shall scrupulously 
comply with all other 
recommendations made by the Joint 
Committee in its reports dated 
1.12.2020 and 10.08.2021. 
 

Partially Complied.  
The industry complied with the issues 
pertaining to the individual industry 
but not yet complied with the 
directions pertaining to the all units 
such as raw water, clay / soil cover 
over the ash dumped in the vacant 
area, CAAQM station in the nearby 
village.  

15 The industry shall extend the existing 
Bank Guarantees for further period 
of one year. 

 The industry has submitted bank 
guarantees for  Rs.11.0 Lakhs  which 
is valid upto 06.02.2022  and  Rs.20 
Lakhs   which is valid upto 
26.02.2022.  
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M/s. South India Krishna Oil & Fats Pvt. Ltd., Sy. No.275, 279, 280 & 281, Epuru 

Bit – 1B, Pantapalem Village, Muthukur Mandal, SPSR Nellore District 

 

Sl.No Direction Compliance 
1 The industry shall immediately pay 

the EC of Rs.1,05,86,000/- within a 
week time. 

 The Hon’ble NGT vide order dated. 
24.11.2021 issued directions to the 
APPCB to keep the direction to pay 
the compensation in abeyance till 
next hearing date.  

2 The industry shall stop procurement 
of water from the outside agencies 
which was tapped in illegal manner. 
They shall meet water requirement 
through the surface water sources  
from government authorized agencies 
only.  

 Not complied. 
The industry is still procuring the 
water from the outside agencies 
which was tapped in illegal manner. 
 
The APPCB vide lr. dated. 18.11.2021 
requested the Collector & District 
Magistrate, SPSR Nellore district to 
direct the concerned officials / 
Departments to stop illegal drawl of 
water from bore wells, who are 
supplying water to the edible oil 
industries in Muthukur Mandal, SPSR 
Nellore district to prevent ground 
water depletion in the area.  
 
 

The Collector & District Magistrate 
strictly directed to the Revenue and 
Panchayath-raj departments to take 
immediate action.  
 
Subsequently, the industries 
requested the Nellore Municipal 
Corporation to provide water. The 
edible oil industries association Vide 
lr.dated.07.12.2021 issued consent to 
the Corporation to prepare DPR for 
laying of pipeline for supply of water. 

3 The industry shall store the spent 
nickel catalyst safely until its 
disposal to the authorized re-
processors. The industry shall dispose 
the waste within 90 days from date 
of generation and shall comply with 
other provisions of HoWM Rules, 2016 
for transportation and disposal. 

 

The industry is storing spent nickel 
catalyst in separate closed room until 
its disposal. 

4 The industry shall not discharge 
treated/ untreated effluents into the 
Budhakaluva drain, Pantapalem 
irrigation channel or into land 
outside the industry premises. 

 Complied. 

5 The industry shall maintain proper 
records for fullers earth (by-product) 
generated and oil recovered from the 
ETP and its mode of disposal. 

Complied. 

6 The industry shall maintain test 
results for mineral oil in v/v% in the 
crude palm & sunflower oil procuring 
from indigenous sources and from the 
crude edible oil being imported from 

Complied. 
 
The industry is importing crude edible 
oils and carryout mineral oil test 
through third party. 

 

Page 16



17 of 18 
 

foreign countries. The proof of test 
reports for every consignment 
submitted to Food Quality Dept.,/ 
regulatory bodies shall be produced to 
Regional Office, Nellore for every 3 
months 

 
At Present, the industry is not 
procuring crude edible oil locally. 

7 The industry shall provide online AAQ 
monitoring station to continuously 
monitor PM10, SO2 & other critical 
pollutants in the upward and cross 
wind directions at surrounding 
villages, in network with other edible 
oil industries. 

 
Not complied. 

8 The porthole provided to the stacks 
for manual monitoring shall not be 
utilized for online stack monitoring. 
The units shall ensure that real time 
data is directly transferred from 
analyzer to APPCB server without any 
interface. 
 

 Complied.  
 

9 The committee observed fly ash 
dumped towards North side of M/s. 
Emami Agrotech Limited. All the 7 
nos of edible oil industries directed 
to jointly compact the fly ash and to 
cover with minimum 10 cm clay / soil 
cover to prevent ambient dust. The 
compliance of the above shall be 
submitted to the Board within 15 
days along with photographic 
evidence 

The Krishnapatnam Edible Oils 
Refiners Association has issued 
purchase order to cover the area with 
sand/ Granular Sub Base (GSB) by 
28.02.2022 vide P.O. dated. 
22.11.2021. 
 

10 The industry shall develop green belt 
all along the boundary and in vacant 
spaces and ensure that the 33% of 
total area is covered with green belt. 
In addition as part of CSR activity the 
units can take up compensatory 
green belt in public lands. 

Complied. 
The total area of the industry is about  
16.12 Acres. The industry has to 
develop green belt in an extent of 5.3 
Acres . The industry has developed 
green belt in  an extent of about 3.0 
Acres  inside the plant.. 
 The industry has purchased 4.9 acres 
of land towards South side and 
developed green belt in about 3.2 
acres as compensatory green belt. 

11 The industry shall ensure that proper 
segregation of various types of 
hazardous wastes and shall provide 
with leachate collection system and 
to route the run-off / leachate to 
ETP for treatment. 

Complied.  
The industry stored the hazardous 
wastes in a closed shed with leachate  
collection system. 

12 The industry shall ensure that the 
storm water drainage system as 
below: 

i. Entire effluent, including floor 
washings, spillages etc. shall 
be sent to the ETP through 
permanent pipeline network 
laid above the ground level 
with appropriate color coding. 

 
ii. The first flush of storm water 

for the first 15 minutes shall be 

  
 
 
 
Complied 
 
 
 
 
 
The industry is routing the 1st flush of 
the storm water into the storm water  
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collected and routed to the 
ETP. Implementation plan of 
action shall be furnished to the 
Board within 15 days. 

 
iii. There shall not be any entry of 

contaminated wastewater into 
the storm water drains. 

drains and provided 2 nos of pumps in 
the storm water drain to transfer to 
the ETP.  
 
 
 
Complied. 

13 The industry shall scrupulously 
comply with all other 
recommendations made by the Joint 
Committee in its reports dated 
1.12.2020 and 10.08.2021. 

Partially Complied.  
The industry complied with the issues 
pertaining to the individual industry 
but not yet complied with the 
directions pertaining to the all units 
such as raw water, clay / soil cover 
over the ash dumped in the vacant 
area, CAAQM station in the nearby 
village.  

14 The industry shall extend the existing 
Bank Guarantees for further period 
of one year. 

 The industry has submitted bank 
guarantee for Rs.34.5 Lakhs  which is 
valid upto    25.03.2022. 

 

M/s. Saraiwwalaa Agrr. Refineries Limited, Sy.No. 256, 257/1, 257/2A, 257/2B, 

271, 272, 273/A, 274, Pantapalem (V), Muthukur (M), SPSR Nellore District. 

 

Sl.No Direction Compliance 

  The industry is not operation since Three years. 

 

Hence, it is humbly submitted that the Hon’ble National Green Tribunal to issue 

directions to the edible oil industries to pay the Environmental Compensation and 

implement the directions dt: 23.09.2021 without any delay.  

 

 

Andhra Pradesh Pollution Control Board,  

Regional Office Nellore 
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1. Preamble 

 

Seven Edible Oil Industries are operating in Krishnapatnam Port region in SPSR Nellore 

district.  The applicant Smt. Isanaka Vedavathi submitted a representation stating 

that pollution has been caused by edible oil units. Hon’ble National Green Tribunal 

Southern Bench vide order dated 16.03.2020 appointed a joint committee comprising 

of (1) a Senior Officer from the Central Pollution Control Board, Regional Office, 

Chennai (2) Senior Officer from the Regional Office of MoEF&CC, Chennai and (3) 

Senior Scientist from Andhra Pradesh Pollution Control Board to ascertain the status 

of functioning of edible oil refinery units at Krishnapatnam. In compliance to Hon’ble 

NGT order dated 16.03.2020, the committee inspected the edible oil units in October, 

2020 and submitted the report during December, 2020. Out of seven units operating in 

the region, five edible oil units raised objections to the committee report. Hon’ble 

NGT vide order dated 03.02.2021 directed the committee to go into the objections 

and come with their findings on that aspect. Copy of Hon’ble NGT order dated 

03.02.2021 is placed as Annexure-I. 

 

In compliance to Hon’ble NGT order 16.03.2020 and 03.02.2021 the following 

committee was composed: 

 

1. Dr. Suresh Babu Pasupuleti, Scientist-C, Integrated Regional Office (IRO), 

Ministry of Environment, Forest and Climate Change, Vijayawada. 

2. Smt. Mahima T, Scientist-D, Central Pollution Control Board, Regional 

Directorate, Chennai.  

3. Sri. Rajasekhar, Environmental Engineer, Andhra Pradesh Pollution Control 

Board, Regional Office, Nellore (Nodal agency). 

 

The Committee has been vested with the mandate to review the objections raised by 

the edible oil units on committee report, verify the compliance status. The 

committee convened a meeting with the edible oil units on 25.03.2021 to understand 

the issues raised by them. During the meeting the five edible oil units informed the 

committee members that they have upgraded the treatment units, laid effluent 

conveyance system and presently are fully complying with all the CFO conditions 

stipulated by APPCB. In order to verify the ground level implementation of the 

corrective measures the committee inspected five edible oil units which have filed 

objections to committee report during 29th to 30th July, 2021. 

 

The committee after ascertaining the ground level implementation of the action plan, 

the committee submitted second report during August, 2021. 
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The Hon’ble NGT vide order dt: 11.08.2021 issued order that “Parties are at liberty to 

file objection, if any, to the Committee report apart from filing their independent 

reply to the allegations made in the application. In the meantime, the Pollution 

Control Board is also directed to file the further action taken report on the basis of 

the observations made by them along with the Committee at the time of the 

inspection. Parties are directed to file the same on or before 11.08.2021 by e-filing in 

the form of searchable PDF/OCR Support PDF and not in the form of Image PDF along 

with necessary hard copies to be produced as per rules.” Copy of Hon’ble NGT order 

dated 11.08.2021 is placed as Annexure-II.   

 

Accordingly, the APPCB vide order dt: 23.09.2021 issued directions to the edible oil 

units based on the observations and recommendations of the Committee and directed 

5nos. of edible oil units to pay the environmental compensation to the APPCB within a 

week. Copies of the directions issued to the edible oil industries are herewith 

enclosed as Annexure – III. 

 

In the meanwhile, four industries again submitted objections to Hon’ble NGT against 

the second report of the committee, which was submitted during August,2021. 

Hon’ble NGT vide order dated 16.09.2021 directed the committee to consider the 

objections and to give the opinion on the same and to file further report as well as 

action taken report by 18.10.2021. Copy of Hon’ble NGT order dated 16.09.2021 is 

placed as Annexure-IV.    

 

2. Action taken by the Committee:  

 

The Joint committee conducted a virtual meeting with the Edible oil industries, 

Krishnapatnam Port area, SPSR Nellore District on 04.10.2021. During the meeting, 

the committee interacted with all four industries that have raised objections to the 

committee report. The committee reviewed the objections filed by the edible oil 

industries by the individual industries on the joint committee report dated10.08.2021. 

In compliance to Hon’ble NGT directions, the committee has considered the 

objections raised by the industries and same is summarized in table 1. During 

committee inspection the industry representatives were also present. The committee 

has explained the about non-compliances observed during inspection to the industry 

representatives for which the industry representatives assured to the committee 

members that they shall take corrective actions. 
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Table 1: Review of objections raised by the industry against committee report of 

December, 2020. 

Sl.No Objection raised by the 
industry 

Decision of the 
committee 

Remarks 

I. M/s. 3F Industries Limited  

1 Objected regarding 
constitution of the 
committee and mentioned 
that all 7 units were 
inspected in a single day. 

The committee was 
constituted by Hon’ble 
NGT and committee was 
composed based on the 
nominations received by 
respective departments of 
APPCB, CPCB & MoEF&CC. 
The committee convened 
online meetings and 
inspected the units in 
detail in two days. 

In addition APPCB has 
carried out ambient air 
quality and source 
emission monitoring 

Objection need 
not be 

considered. 

2 Claimed that all units of 
the ETP are in operation, 
7 fat traps provided, 
storm water drains are in 
dry condition, spillage of 
oil observed mainly at 
tank form area due to 
pump seal leaks and tank 
form is built on concrete 
floor. 

 

On the day of committee 
inspection, the ETP was 
not in operation; oil was 
spilled all over the plant 
and in tank form area and 
ETP areas; There was no 
proper effluent transfer 
system from production 
block to ETP and storm 
water drains were used for 
transfer of effluent 
instead of closed conduits. 
Storm water drains were 
clogged and filled with oil 
waste. 
Though the unit had 
installed seven traps but 
they were not adequate 
and were not effectively 
functioning due to which 
thich oil deposition was 
observed in ETP 
components and ETP was 
not in operation. Photos 
taken during inspection 
were submitted along with 
earlier committee reports 
 

Non-complying 

during 

committee 

inspection. 

 

Objection need 

not be 

considered 

3 Reported that they are 
installing an advance 
version of skimmer for 
removal of oil or solids 
through DAF system. 

The committee first 
inspected the units during 
October, 2020 and second 
inspection was carried out 
during July, 2021. Even 
after a lapse of nine 
months, unit had not 

DAF system for 
oil skimming not 
installed at the 
time of 
committee 
inspection. 
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 installed DAF system by 
the time of inspection. 
The unit reported that 
they have placed the order 
for procurement of DAF.  

Found Non-
complying 
during 
inspection. 

Objection need 
not be 
considered 

4 Claimed that they are 
spent nickel catalyst to 
the authorized 
reprocessors who are 
selling to their unit. 

 During inspection, the 
unit is not able to produce 
the records i.e. Manifest 
pertaining to disposal of 
spent nickel catalyst to 
authorized re-processors.  
As per the HWM Rules, 
2016, the unit shall 
dispose the hazardous 
wastes within 90 days. 
 

Non-complying 
during 
inspection. 
Objection need 
not be 
considered 

5 Disposing fullers earth to 
authorized incense 
manufacturers. 

Fullers earth and oil 
recovered from ETP are 
bye products of the unit. 
The bye-products shall be 
either utilized for further 
beneficial purposes or 
disposed safely. 
 

The unit is supposed to 
maintain records for 
fullers earth (by-product) 
generated and oil 
recovered from the ETP 
and its mode of its 
disposal.  The unit 
informed that they are 
disposing fullers earth to 
incense sticks 
manufacturers and soap 
industries, however no 
records were made 
available to committee on 
its utilization or disposal. 
   

Objection need 
not be 
considered 

6 The unit informed that 
they installing new 
equipment in the ETP 
which will be 
commissioned by end of 
September,2021. 

The committee reported 
the status of the unit as on 
date of inspection 
i.e.30.07.2021, during 
which ETP was not in 
operation. 

Objection need 
not be 
considered 

7 Requested to reject the 
joint committee report 
and set aside the fine of 
Rs.1,10,06,000/- levied 
without basis. 

The committee inspected 
the industry in detail and 
calculated the 
Environmental 
Compensation as per the 
formula given by the 
CPCB. The unit  is filing 
their objections  to delay 
the payment of the  
Environmental 
Compensation. 
 

Objection need 
not be 
considered. 
Committee 
submits to 
Hon’ble NGT to 
direct the unit 
to pay EC of Rs. 
1,10,06,000/- to 
APPCB. 
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M/s. South India Krishna Oil & Fats Pvt. Ltd. 

8 The industry reported that 
they are in the process of 
improving the storm water 
drains, issued work order 
for rain water harvesting 
system and placed order 
for oil & grease skimmer.  

The industry is supposed 
to maintain the storm 
water drains in such a way 
that they shall be in dry 
condition during sunny 
days and storm water shall 
not get contaminated with 
rain water. But, on the 
day of inspection, there is 
no rain but contaminated 
effluent was present in the 
storm water drain. Rain 
water harvesting system 
not yet completed. 
Further, oil & grease 
skimmer also not yet 
provided. Hence the 
committee recommended 
the unit to improve 
wastewater handling and 
also reported as partially 
complied.  

Partially 
complied during 
committee 
inspection. 

Objection need 
not be 
considered 

9 The industry reported that 
they have provided odour 
control system.  

The committee observed 
severe odour nuisance 
within the premises and 
the same was reported. 
However the unit assured 
the committee that 
corrective measures shall 
be taken and odour will be 
controlled. 

Objection need 
not be 
considered 

10 Objected the levy of 
Environmental 
Compensation of Rs. 
1,05,86,000/- 

The unit is partially 
complying but unit is in 
the process of 
implementing corrective 
measures. As there is some 
improvement and some 
more improvements are 
under progress, the 
committee has considered 
R factor as Rs. 100/- only.  

Objection need 
not be 
considered. Unit 
was partially 
complying 
during 
committee 
inspection. EC is 
assessed till 
compliance is 
achieved. EC of 
Rs.1,05,86,000/- 
is assessed as 
per CPCB 
formula 
considering the 
improvements 
made by the 
unit.  
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M/s. Emami Agrotech Limited 
11 Objected regarding 

constitution of the 
committee and mentioned 
that all 7 units were 
inspected in a single day. 

The representatives of the 
APPCB, CPCB & MoEF&CC 
inspected the units as 
nominated by the 
respective organizations.  
The committee inspected 
the units in detail in two 
days. 

Objection need 
not be 
considered. 

11 The industry claimed that 
they complied in all 
aspects as per the report 
dt: 10.08.2021 and the EC 
was levied.  

It is clarified that no fresh 
EC was levied as the 
industry complied with the 
conditions. As there are 
certain non-compliances 
during previous inspection 
of the committee, the 
industry is liable to pay 
Environmental 
Compensation of Rs. 
1,32,50,000/- to APPCB. 

Unit is one of 
the reputed & 
largest industry 
in the region. 
Inspite of 
directions & 
notices issued 
by APPCB, unit 
was found non-
complying 
during first 
inspection of 
the committee. 
EC was assessed 
as per CPCB 
formula. 
Objection need 
not be 
considered. 

M/s. Adani Wilmar Ltd (Unit-II) (Formerly M/s. Louis Dreyfus  India Pvt. Ltd.,)   
12 The industry claimed that 

they complied in all 
aspects as per the report 
dt: 10.08.2021 and the EC 
was levied.  

It is clarified that no fresh 
EC was levied as the 
industry complied with the 
conditions. As there are 
certain non-compliances 
during previous inspection 
of the committee, the 
industry is liable to pay 
Environmental 
Compensation.  

Objection need 
not be 
considered. 

 

During meeting, the joint committee members has reviewed individual unit and 

explained about their violations observed in detailed manner and directed to pay the 

environmental compensation as per the directions of the Hon’ble NGT.  

 

The representatives of the edible oil industries informed that they have complied with 

violations observed by the Joint committee during their inspections held during 29th to 

30th October, 2020 and 29th to 30th July, 2021. Since the industries have taken 

corrective measures and are currently complying with the stipulated standards and 

with the directions issued by APPCB, on these grounds the industries requested the 

Joint committee to waive-off the Environmental Compensation. 
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The committee reviewed the objections filed by the edible oil industries by the 

individual industries on the joint committee report dated10.08.2021. The 

representatives of M/s. Gemini, M/s. Emami and M/s. Adani (Unit-1) informed that 

they have complied with the directions and conditions insisted by the APPCB. The 

Committee clarified that the Environmental Compensation is for the earlier period but 

not for the recent period. APPCB are regularly monitoring the industries and have 

issued directions vide order dated 15.02.2018 and 16.02.2018.  

 

Further APPCB has inspected the industries and issued modified directions on 

17.01.2020. The committee inspected the units during October, 2020 and found that 

the units are yet to comply with Directions issued by APPCB. The committee has 

assessed Environmental Compensation for the non-compliance during January, 2020 to 

October, 2020. In compliance to Hon’ble NGT directions dated 03.02.2021 and 

16.09.2021, the industries have presently cleaned the drains, separated storm water 

drains and effluent drains, not discharging effluent into storm water drains, oily 

sludge removed from drains. The committee submits that present compliance of the 

industries can’t be considered or represented as the units were complying with APPCB 

directions during January to October, 2020. Hence the committee humbly submits to 

Hon’ble NGT to direct the industries to pay Environmental Compensation to APPCB as 

briefed in table 2. 

Table 2 : 

Sl. 
No 

Name of the Unit EC to be paid in INR 

1 M/s Gemini Edibles & Fats India Pvt. Ltd 66,00,000/- 

2 M/s Emami Agrotech Limited 1,32,50,000/- 

3 M/s.  Adani Wilmar -(Unit-II) 73,80,000/- 

4 M/s South India Krishna Oil & Fats Pvt. 
Ltd 

1,05,86,000/- 

5 M/s. 3F Industries Limited  
(Formerly Foods fats & Fertilizers Ltd.,) 

1,10,06,000/- 

 

Sri G. Prathap, Director of M/s. Gemini Edible oil industries Pvt. Ltd., representing 

the Edible oil association has submitted that they are consistently improving the 

industries and also solving the common issues. He informed that they had a meeting 

with the District Administration & Municipal Corporation authorities for procurement 

of raw water. The association is in positive to work together with authorities for 

procurement of water to overcome this problem. The work is under progress. 

 

The committee observed that the industries have taken lot of corrective measures 

within a short time. Significant positive changes such as rain water harvesting pits and 

complete recharge of ground water, installation of additional fat traps for efficient oil 

recovery etc., are implemented by the industries for Environmental Protection.                
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The industries collectively agreed to take up additional tree 

plantation. The committee has identified the efforts made by the industry 

which will benefit both industries as well as surrounding during the 

committee visit, the industries are liable to pay Environmental 

Compensation as recommended in the Joint Committee report dated. 

10.08.2021. 

 Finally, the joint committee has opined that the Environmental 

Compensation as recommended by the Joint Committee in its report dt: 

10.08.2021 and directions issued by the APPCB dt. 23.09.2021.  

Prayer: The Committee humbly submits the Hon’ble national Green 

Tribunal to direct the edible oil industries to Joint Committee in its report 

dt: 10.08.2021 and implement the directions issued by the APPCB vide 

order dt. 23.09.2021.” 

 

Page 28



 

 

Page 29



 

 

Page 30



 

 

 

Page 31



 

 

 

 

 

 

Page 32



 

 

 

 

 

Page 33


